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CENTRAL !tL4iNISTRATIVE TR IBU LGJAHATI BEI\CH, GJWAHATI 

rJ 	ORIGINAL APPLICATION NO. 196 OF 1995. 

• 	......•••• 	
W4.4 ............4PPLICA(s) 

tJnion of India & ' s... 	 RESPOt\ENT(S) 

For the Applican s) ... Pr.B.K,Sharma 

Mr,S.C.Biswas 
Mr . K. Bhatt acharyya 

or the Respondems 	Mr.A.K.Choudhury, Md14C.G.S.C. 

149.95 	 Mr.B.K.Sharma for the applicant. 

for 
respondents on notice, 

to 
LeaveLjoin in sinçle applica- 

tion granted. In view of pending O.A. 

No.168 of 1995 application admitted. 

Respondents to file written statement 
3n or bef ore 13-11-95,. Pendirg. further 

order thu operation of the order con- 

• aini- 	letters dated 26-7-.95 and 

3i-7.95 is hereby stayed. Liberty to 

fspondents to file show cause arid 
seek modficationtL(dvj,sed. Retun-

nablo on13-.11.-95. 

Adjourned to 13-11-95. 

Vice-Chairman 

im 	 • 	 Member 



Opp, - - 	 - 	 - 

-I 

O.A.No. /9/95. 

14 11 .95 	Mr B.K.Sharma for the appli- 

cant. 
Mr A.K.ChouahurL,Add1..G.S.0 

for - the respondents. 

• 	 At the request of learned Addl. 

C.G.S.0 time granted for written 

StatQmflt. 

Adjourned for orders to 

8.J.L996 

Vice-Chainan 

pg 	 - 

. 	 - 
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o0Nbo1 i/1995 

8-1-96 	- 
IB 0 K.Sha.rma for 	alicant 

iir,iddloCoG.eS,C 	for th'.. :oOflL.cfltS. 

djourned for orders :.. 01-296 . 

Liberty to file counter 

Me 	 Vice-Chairman 

im 

Wink 1s 

/ 

- 

-S 

I 	 - 
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i9-296 	
Mr..sha 	for di app1iCar 

for 

1 	
the rc-spondents. Th 5 listed for 

eariflg on 25-4 

Merflb r 	
Vice-Chai 
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O.ANo. 

25.4.96 	 Mr A.K. Choudhury, 1erned Add!. 
C.G.S.C. is present. 

Mr S. Sarma is present for Mr B.K. 

Sharma, learned counsel for the applicant. 

Written statement has been filed. 
O.A. ready for hearing. 

List for hearing on 7.6.96. 

I 
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O.A.No 

7;6.96 	1ir. K.Bhattacharjee for the applicants. 

- • 	 r. 	A.K.Chudhury, 	Addl. 	C.G.S.C. 	for the 

• respondents. 	 • 

• 	 • 	 Hearing adjourned to 25.6.96. 

: 

Nember (J) 	 Mernber(,4-) 

trd 

25o6a96 	Leirned cowe1 flr4KBbsttach*rjee for 

• 	 tho epp11ctnt. 1r.A4K.c2otzdilury A14cS.C, 
• for tho ropndcntø. 	• 

i$ot for hcartnç an 	before SngIe 

Bth. 

Pq 



I. 

F' 

O.A.No. /6/?5 

5.7.96 	Mr K.Bhattacharjee for the applicait. 

Mr A.K.Choudhury,Addl.C.G.S.0 for the 

respondents. 
Submission 

of both the counsel heard 

and concluded. Judgment reserved. 

Member 

pg 



S 	 O.A.No. 	 cfl 

OFFICE NO'IES 	 DATE 	 COURT's ORDER  

12.7.96 Mr.A.K.Choudhury, learned Pddl.C.G.S.C. present 

and informs that Mr. K.Bhattacharjee has some 

personal difficulties today and requests for 

listing the matter in next week. 

List on 17.7.96 for learing ('For being 

spoken to'). 

Meirber 

trd 
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O.A.No.196/95 

I  I 

17.7.96 	Learned 	counsel 	' Mr 	. K.S. 	Bhattacharjee. 
• 	 . 	

. for . the 	applicants 	and . learned 	Add!. 	C.GÔS.C., 

Mr A.K. Choudhury for' the respondents. 

In 	the 	course 	of 	submission 	during 	the 

hearing 	of 	this 	O.A., 	lar.ned 	cunsel 	Mr . 

Bhattacharjee 	appearing 	for 	the 	applicants 	in 	the 

O.A. 	had 	placed 	reliance 	aong 	others 	on 	the 

following 	orders 	of 'the 	Gufrahti 	Beriich 	of 	the 

Central 	Administrative 	Tribunal 	in 	support 	of 	his 
• 	

. contention 	that 	Special 	. Crñpensator' 	(Remote 
• 	 . 	

. Locality) 	Allowance 	is 	admis'sible 	siiiultaneously 

with 	the 	Field 	Service.. Concssion 	to 	the 	civilian 

employees 	working 	under 	the 	Military 	Engineering 

Service: 

Order 	dated• 29.3.1994 	in 	O.A.No.48(G)/89 

- D.B. Sonar and others -vs- !1rfion of India. 

Order 	dated 	30.81.99 	in 	O.A.No.174/93 	-. 

Satish Ch Omar -vs- Union' Of Irdia. 

After the hearing 	as' over it was noticed 

that the order dated 25.4.1996 passed.by the Hon'ble 

Supreme 	Court 	in 	SLP... (Cd H'No.1821) 	(in 	Union 

of 	India 	and 	others. -vs- 	I1B.. Sonar 	and 	others) 

arising 	from 	order 	dated 	117.11.1995 	of 	Guwahati 

Bench 	in 	R.A.No.3/95 	in 	O.A.No.48(G)/89....had - been., 

received. 	This 	order 	could not . be discussed during 

the 	course 	of 	hearing. 	Hepce 	in 	orer 	to 	give 

npportunity 	to 	the 	both 	the 	sides 	the 	O.A. 	has 

been placed for being spoken to. ' 

After 	hearing 	the poii1sel 	for the parties 

it is ordered that the judgmnt. in the O.A. . already 

heard 	will 	be 	delivered 	aftr, 	receipt 	of 	the 	final 

order from the Hon'ble Suprme Court in the above' 

mentioned SLP, 	namely,. Unin of India and others 

-vs- D.B. Sonar and others. 	" 

Copy 	of 	the.. order 	may 	be 	furnished 

to the counsel for the parties. 

H 
M'ernbr 
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. 1 	 CENTRAL ADMXNIRATIVE TRIHUNALGUWAHAT1 BCH. 

Date Of Order : This the 10th Day of Sptember.1997. 

Shri G.L.Sanglyine,AdministratiVe Member. 

O.A..NO. 168 of 1995. 

Sri Tikeridrajit Braha & 23 others 	 . Applicants 

-Versus- 	 1' 
• 	. . ...UnioO of India & Ors. . 	 . . 	Respondents 

O.A.No. 183 of 1995. 	. 
Sri Gangadhar Kalitã & 18 othcrs 	 I t 	Applicar4s 

,-Vers- - 
• 	- , 
	'Union of India & Ors, 	 . 3esonenLs 

O.A.No. 184 of 1995 	 J S  
Sri Baikuntha Das & 14 others 	 . Appli&ants 

-Versus- 	 . 	
:1.•

's• 

Union of India & Ors. 	 . 	•Respondent 

O.7.No.185 of 1995. 

Sri P.R.Rajak & 11 others 	 .Appiicants , 

- Versus -  

Union of India & Ore, 	 . 	Responderts. 

O.A.No. 186 of 1995. 

Sri K.K.Choudhury & 26 others 	 •. Applicants. 

-Versus-  

Union of India & Ors. 	 . Respondeats 

O.A.No. 187 of 1995. 	
• 	

j 	• 	' 
Sri Tapeswar Sthgh & 16 otherE 	 .Applicantâ 

	

-Versus- 	 • 	 ' 	I 
Union of India & Ors. 	 . Resporiàents. 

C.A.No. 188 of 199 	 • 

Sri Prem 1Umar Baishya & 23 other. 	 .Applicantà 

-Versus-  
Union of India & Ors. 	 dentst  

• O.A.Fo. 189 of 199S 

Sri Mahendra Kumar Das & 21 cther 	 .Ann1i :antts. 

	

.Versus 	
• 	• J 

• Union of India & Ors. 	 . .ResQndents 

2 



0.A.NO.190Of.19951 

Sri Narendra Pahdey & 21 others. 

1.lJnionof India 
represented by the Secretary to 
the Govt. of India, Ministry of 
Deferce (Engineer-in-chief Branch.) 
army Head aaartieks, New Jj• 

2 .The chief Engineer 
Eastern Command , 	 ,,Calcutta 

Garrison Engineer. 
859 Engineer Works Section 
c/a 99 A.P.O. 
Controller of Defence Accounts. 
Gauhati . 

O.A.No. 191of 1995- 
&i Rajat Kanti Dey & 24 others 

_ Versus - 

10 Union of 'ndia 

The Chief ngineer. 
Eastern Command, 
H.O. Calcutta. 

Garrison Rngineer O 	 -. 
859 Engineer Works Section, 
C/o 99 A.P.O. 

4 • Controller of Defence Accounte l, 
Gauhati 	 ... . • Respondents. 

O.A.N0. 192 of 1995. 
Sri Juaal Das & 24 others 	 • . ppiicants 

- Versus 

Union of India 

The Chief Eàgineer. 
Eastern Command R.Q. 
Calcutta. 

3 • Garrison Engineer, 
859 Engineer Works Sec ti on 
dO 99 A.P.O. 

4. Controller of Defence Acccunts #  
Gauhati. 	 . . .Respondents 

. . . pp lic ants 

• 	uicants. 

O.A.NO. 193 of 1995. 

Sri Ananda Ch. Sarma & 22 others 	. . • ipplicants 

-Versus- 

1. Union of India 
2 • The Chief Cnginaer y  

Iastern Ccand, HQo 
Caicuttci. 

3. GarrisOn Engineer. 
JI 	 859 Engineer Works Section 

do 99 2.P.O. 	 . 	. Rospondente 

coitd. 



O.A.NO. 194 Of. 1995 

sriAfli!$arkar& 23 others. 

- ersisV 

1. Union of.: In it 
2 • The Chief Engineer, 

Eastern Coranand H.Q. 
Calcutta..., 

Garrison Engineer, 
859 Engineer Works Section, 
c/c 99 A.P..O. 

Controllk of Defence Accounts 

• 	 . 

• Applicants. 

Gauhat.t. 	 . . . . Respondents. 

O.ANO. .195. of 1995. 

William Sni.th.& 211others 	 . . . Applicants. 
.Veraus- 

Union of India 

The Chief Engineer, 
Eastern Command H • 0. 
Calcutta. 

Garrison Engineer, 
859 Engineer Works Section 
c/c 99 A.P.O. 
Controller of Defence Accounts, 
.Gauhat.t 	 . . . Respondents 

O.A. No. 196 of 1995. 

Sri Someswar Bhuyan & 24 others 	• . . Applicants 

Wrnus 

Union of India 

The Chief Engineer, 
Eastern Command H • 0. 
Calcutta. 

3, Garrison Engineer, 
859 Engineer Works Section c/O 99 A.P.O. 

4. Controller of Defence Accounts. 
Gauhati. 

O.A.No. 197 of 1995. 

Sri C.K.Janardhar & 24' others 	. . . Applicant 
Versus - 

1Union of India & Others 	 . . . Respondents 
2. The Chief Engineer, 

Eastern Command H.Q.,Calcutta. 

Garrison Engineer, 
859 Figineer Works Section c/o 99 A.P.O. 
Controller of Defence Accounts 
Gauhati. 	 . . . Respondents 

advocates for all the a,licants : Sri B.K..Sharma & 
K .BhattaCharjee 

/ 	Advocate for all the respondents : Sri A.K.Choudhury. 

A 
contd • .4 

) 

.1 
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G.L.SANGLYINE.ADMINISTRATIVEMEMfl. 

The applicants 
-1 
 'In'the above mentioned 16 (sixteen) 

Original AppUcatiO?s are employeeS uriderth'MiLitrY 

Engineering Service and posted in various places in the 

State of. Arunacha1.Pra6esh. Permission to aubEnit combined 

applications had been granted. Facts and law involved in 

these applications: are same and therefore s, for the sake 

of convenience the Original Applications are disposed of 

j 

- 	 by this common order. 

2. 	The Special Compensatory (Remote Locality) 

Allowance was paid to the Defence Civilian employees 

posted in the NEWLY DEFINED FIELD AREAS and MODIFIED 

FIELD AREAS with effect from 1.4.1993 vide Ministry of 

Defence No.8/37 269/AQ/PS-3 (a )/165/D (Pay/Services) 

dated 31.1.1995 as.follows. * 

Defence civilian employees serying 
in the newly defined field areas will 
continue to be extended the concession 
enumerated in Annexure 'Ci' to Govt 
-letter No.A/02586/AG/PS 3(a)/97-5/D 
(Pay/Services) dt 25 Jan 064. -Defence 
civilians employees serving in Newly 
Defined Field Areas w113. ontinue to 
be extended the concessions enumerated 
in Appendix 'B' to Qvt 1tter No. A? 
25762/AG/Ps 3(a)/146-S/2/D(Pay/ServiCeS) 
dt 2nd March 1968. 

ii) In addition to above,j the Defence 
civilians employees serving in the 
newly defined Field Areas and Modified 
field areas will be entitled to payment 
of Special Compensatory (Remote Locality 
Allowance and other allowances as 
admissible to defence civilians as per 
the existing instructions issued by 
this Ministry from time to Ume. 

The date of effect of the above order was substituted 

by corrigendum No.B/37269/AG/PS-3(a)/1862/D(PaY)/SeXVICeS) IF 
dated 12.9.1995 as below : 	 •: 

These orders will come into for9e 
w.e .f the date of issue of this letter 

cottd... 
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/ 

i namely w.e.f. 311.95. In other, wordss  
no recovery will be made on account. 
-of concessions like free. rtions/free . 

ing1eaccorxunodat1on etc. already ,  , 
availed of by Defence Civilians spart. • 	 of Field Service Cceàsjâns from 

• 	 :1.4.93 to 31.1.95. Similarlj, no payment 
on -account of .SDA/SCA/&MRL) will 
also be made .2romi.4.93 to 30;•1.95s 

Further amendment had been made to the letter dated 

31.1.1995 ábôve vide Ministry of Defence letter NO.B/ 

37269/AG/PS-3(a)/7800D(pay,fservjces) dated .17.4.1995 

insofar as it relates to employees posted in the Newly 

Defined Field Areas and - .n6w1y'defined MOdified Field Areas 
asbelow: 

	

	 H 
MThe Defence Civilian employees., serving 
in the newly defined modified Eield 
are?.S,Will continue to be entitled 
to the Special Compensatory (Remote 
Locality) Allowance and other allowance 
as admissible to defence Civilians, 
as hithertofore, under .. existing 
instructions issued by this Ministry 
from time to time. Howeverin respect 
of Defence Civilians employees in the. 

• newly defined Field Areas, Special 
Compensatory (Remote Locality) Allow.. 
ance and other allowances are not 
concurrently admissible alongwith 
Field Service ConcessiOne..N 

3. 	Heard Mr K.Bhattacharjee, learned COun8el for the 

applicants in each Original Application and Mr AKe 

Choudhury,learned Addl.CO.S.0 for the respondents. The 

applicants are Defence civilian employees posted in 

various places in Arunachal Pradesh and according to the 

respondents, the applicants were enjoying Field Service 

Concessions facilities (FSC for short), namely. Free 

Ration, Free Single accommodation etc. provided by the 

respondents. Therefore, in terms of the aforesaid letter 

dated 17.4.1995 they are not entitled to the paynnt of 

Special Compensatory (Remote Locality) Allowance, SCfor 

short, in addition to F&. icording1y the amount of &A(1.) 

paid for the period from 1.4.1993 to 31.1.1995 was not 

coritd... 

- 
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admissibletO them and was ordrdt be eqore4 

Learned cd&iel Mr K.Rhttacharj!o 

	

I 	
4 U 	-• '.: 	L.,1 	_LL.L 

contention - :Of .the respondents is. not sustainable ó.X&JS•C• ; 

Omar vs GatrisOn Engineer ( 1995 r 3 OATc 16 ;:...the   
- 	(EL) 	

1 	 -/ 

Trikanal tad Ihéld that 
I 

SCA 
- I- - 

P50. In many other cases such as OA.No124 a dl25 £ 
- 

1995 etc. Defence civilian employees posted in Ngaland 

	

the Tribunal had allowed payment of 	Pirthet.in 

- union of India & others vs. B.PraSad. B.S.O and others. 

1997 C (lkS) 1055, the Hon'ble 8ipreme Courtha held : 

that upto 17.4 .1995 ESpecial t*aty Allowance and Field 

Area Special Compenatory (Remote Locality) Allowance 

are admissb1e together. Thus the applicants are 	. 

entitled to payment of 3A(W. 

4. 	The cause of action arose out of the order 

I 	
No .pay/Ol dted 26.7 .1995 issuedbyCDA. .Gruhati • that 

f 

is Controller of Defence Accounts,:Gauhati and the 

order dated 31.7 
•95* 

 issued by the ccounta Officer of 

the Area Accounts Of ficé, Shillong. A tussie was going 

on between the administrative authorities of the 

respondents 1 to 3 in one hand and the Audit and tcounts, 

authorities on the other over the question of payment 
.aj 

of $Aa1ongwith FSC. The CDA. Gwuhati wrote in h1 

No.Pay/01 dated 26.7.95 : 

TMIn view of pending clarification 
regarding application of provisIons 
of Min of Defence letter dt.31-1-95 
and 17-4-95 payment on account of 
SCA(RL) for the -period 1-4-93 ohwards 
already made is irregilr and unau- 	- 1 
thorised andrequiring recovery in 
lumpsura from the ensuing pay bil Is 
without any consideration and 
mated to this . jO 	Shi I long ha .. , 

a3 ready beeni, instructed to effqct 
recovery in lump-sum. 

--: 

- 	 - 

- 

4 	 - 



LI 
classiid)pthJield and Modified Field Area 
as well Pléaeintiinate specific authority 

	

. . 	classifying. your .ofice locat.ion in Modified 
. 	fie1da. If located in modified field area,. 

facilityofPSCmay be stoed forthwith and • . 	
. 	recover 'If 'any from 1-2-95 on account •oTf cost 

of Free Ration/Single accommodation may be 
'effected before allowing SCA(.R.t). -: . 

In future advice of your AAO CE on financial 
matter may inveriable be accepted to avoid any 
corn'14cationhith has arisen now. TM  

The Accounts Officer, Shillon followed it up as below: - 	- 	___-_'__.; •-. 	f•• 	. 	. 	. 	- 	1' 

"The recoveries may please be effected from 
- 	the concerned indirected involved in the 

following bifls to comply will be directive 
of the CDA Guwahati. 

1) O1/Cash/30 dt.29-5-95. 	. 

	

• 	2) •01/Cash/31 Ut. 29-5-95. 
.,02/Cash/73 Ut. 27-5-950 
03/Cash/51 Ut 17-5-95 
05/Cash/19 Ut. 26-5-95 

.01/Cash/71 dt.30-6-95 	. 
The sy py  bill bearing voucher NoeOl/Cash/ 

69 Ut. -  29-'5-95-on account ot payment of SCA(RL) 
is returned trnpassed for the reason stated 
above,N 

Operation of the above two orders have been stayed by 

the Tribunal at admission of the present original appli-

cations- 	.. 	. - . 	. 
The decision, of the Tribunal in S.C.Oxnar(Supra) 

was based on the its decision in D.B.Sonat and othersQ 

SLP No.17254 of 1995- filed by the respondents was dismi-

ssed by the Honb1e..Suptne Court on 24-7-1995 with 

liberty to file Review Application. Review Application 

No.18 of 1995 filed by the respondents was dismissed 

by the Tribunal on 20-11-1995 D.B.Sonat and other5 

Rh 3/95(0.A.48/69)and Rh 4/95(OA 49/89)1  and some of the 

other cases referred to by Nr.K.Bhattacharjee were 

subject matter In Union of India and others vs. 

B.Prasad, B.S.O and others(Supra). The aforesaid 

letter dated 17.4.1995 was under consideration 

by the Hon'ble Supreme Court in that case. The 

Honble Supreme Court had held In the Order dated 

contd/-, 
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17 .2.1991 in that cii6e 1 that upto .  177 04 1995 the employees 

	

are entitled to both the Special Iity Allowaice and 	- 
- I 	 - 	- 

th6'Field 	Compensatory (Remote Locality) 
-. 	 hs 

Allowance and theréaf.er to only one eca náe 

in terms of, the aföres.id order -dated l74.1995Pirther, 
- 

as regards payment of Special 1)lty Allowance to Defence 

clvi ilan employees posted in Field Areas land in Mdifie( 

Field Areas the 0overnment was directed by'ithe Honble 

Stipreme Court to modify the order dated 17 .4.1995 and 

Issue the necessary corrigendum. It. was .a1$o directed 

that Union of India is not entitled 'to recover any. 

payments made, of the period prior to. 17.4.1995. , the 

impugned order No .Pay/O1 dated 26.791995: the CDk had 

referred to-the letter dated 13.1.1995 issued.by'the 

Ministry of Defence classifying certain areas of Aruna- 

chal Pradesh as Field Areas and Modified Field Ireas 
-; 

and sought clarification as mentioned 'thereln; MrA.K. 
1 

Choudhury. learned Addl.C.G.s.0 subrnitted.that classi-

fications of areaE were made under letter dated 13.1.1994 

I 

and not dated 13.1.1995 • Mr K.RhattacharJee submitted 

that the applicants were posted in Modified Field Areas0 

Apart from this clarification, the CDA also sought. 	- 

clarification regarding the aforesaid order dated 

17.4.1995. The impugned actions of the CDA and the 

Accounts Of ficer were taken by them pending clarification 

of the order dated 31.1 .95 and dated 17 .4.1995 by the 

authorities under the respondents No.1 to 3. From the 

impugned order No.PM/1/306-CI dated 31.7 i95 issued by 

Area Accounts Office 1  Shillong the recovery ordered 

to be made relates to the payment of speciai'coipen- 
-- 	l'•l 

satory (RL 	Allowance made from'4/93 to1/195thrpugh 

• 	 . 	
- 

contd..,9 
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the vouchers mentioned there.i • In some of the original 
, 	 ! applications under consideration however, the CDA, 

Gauhati was not mad 	a répondent wile in all the 

0 
Original applications the 	counts. Officer, Area Accounts 

Office, thillong waá not made a respondent. In the facts 

and circumstances stated above•th 	responènts 1 to 3 

are directed to communicate to the CD7, Gauhati the 

clarifications sought for by him in the impugned order 

dated 2.7.95 as mentioned above as soon as it may be 

possible. On receipt of the communication from the 

respondents thecbA l, Gaubati shall take appropriate action 

immediately. Till such action is taken by him 	the 

operation of the impugned orders in each Original 

Application shall remain suspended. 

With the above directions, the original applica- 

tions under Consideration are disposed of • No order as 

to costs. 

• 	 A 

Sd/a. MErBER (A) 

fIT 	rpg 

00 	

0 	

0 • 

• 	•• 
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IN TIE CENTRtLNIITRATTVE TNS : GHJfl BEIWR 
I 
4 

GIUH1T 
/ 

Orizinal MlDlication.No. 

In the matter of; 
soeswar 13ftuyan 

Eri 	 & Or's. 

....,. Jpr].icants. 

-Va- 

Union of India&.rs. 

.... }espndents 

It is respectfully submitted for the 

applicants: 

	

1. 	That the applicants have submitted a joint petition 

seeking relief of payment of allowances and service benefits 

as admissible go ciVilan central government employees in 

trms of office menoranda dated 14-12-3 and 1-12.-8Of 

the ministry of Finance (]Dept.of Expenditure)Pf Govt. of 

India. 

ni 	2. 	Thatfrom facts of the case, it would be clear thet 

UT W-4 all the application have a common cause and interest in 

it and s such the joint application descrives to be enter-

tained as provid ed by Rule 4. (5) of the procedure Rules 

In these premises it is prayed that the Hcn'ble 

Tribunal: may be graciously pleased to permit filling of 

single application by all the. applicants jo1ntly for ends of 

justice. 

S 	(0 i 

''I 
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VEIFIcTION 

i, ori . . 	 cp.7&.z7 	• 

'o n of . . . 	 . . 	 oy e ed 

under the Garrion Engineer, 859 Enaineer Work 

cction c/o 99 ã.P.o., do hereby verify that the 

cofltentapara....lJ.'777............athe 

application aretrue to my knoledce and be1if, 

Date :- 7/0)(( 	 d 

7- 
/ 
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APPENDIX A 	 f 

FORMS 	
V 

FORMI 
APPUCATION UNDR ECTIuN 19 OF TH A1VIINISTRPTIVE 

TRIBUMLS ACT 

Title of the case : Sri Sneswar Bhuyan & Ors. 

..... .pplicantS 

Vc - 	 - 

Union of IndIa & Ors. 

.••• espondents 

V 	I N D E X 

• SI. No. Description of doc.unents reliedupon paKe No. 

Application V 	
1 

Annexure A: Copy of. Letter dt. 26-1295 	11 

3. • neure B: Letter dt. 31.7.95 

4. Annexure C: copy of Memo dt. 14.1243 

5. Annexure D:Copy of memodt. 1.12.88  

Note: Other docLients referred to in the application are 

seizedand possessed by and happen to be inthe 

control, custody end power of Vrespondent,s being corr- 
V 	

V 

 espondence exchanged in official channel and may 

be required to be producedby rspondents. 

SIGNATURE OF APPLICANT: 

FOR USE IN TRIBUNAL'S 

OFFICE: 	V 	

V 

D,TE OF FILING : 	 V 

SIGNATU RE 

FOR REGISTRAR. 



IN T}E CENTFLJL IWMINISTRATIVE TRIBUNA.L : GJJJHTI BENCH: 

Sri Someswar Bhuyan , son of Sri Karnala Kanta Bhuyan, 

ri H.N. UDadhya , son of '-'ri Ram Nagina tedhya, 

Sri P.Daimari , son of late Pdu Ram Daimari, 

if) Sri Kedar Prasad ,son of Sri Bálak Prasad, 

Sri Sarada Prasd, son of late Patar Prasad, 

Sri 5; D. Prasad sonof late Kala Prasad, 

Sri Bhupendra  Nath , son of Sri Surendra Nath , 

) Sri S.K. Yadav , son of 'ri Raghabanda Tadav, 

Sri KaI Ram Prasad ,son of late Ram Lal, 	
V 

Srth P.S Joyolalosman , son of P.V .Sankara, 

ii) Sri Dimbeswar Baruah, sonof Cr1 Dolan ChandraBaruah 

12) Sri Yadv LalSah, son of late S.R.P.s ah, 

13)'Abdul Gafer, son of Zainulabedin, 

Badri Allam, son of Birahim Khan, 

Sri Paras bind, son of late Banarasi, 

Sri Bibarilal, son of late 'aghunath Prasad, 
V 

Sri S.K.Tantubay , son of late Jshini Tantobay, 

i) Sri Kanak Chandra Hati Baru•ah , son of late Trilokya 
V 	 Htbaruah. 

V 	19) Sri Mukhlal Mistry , son of RaghubarJstry, 

20) Sri Ajablal Hal, son of late Ham kbtar Hal, 

Sri Plendra Mahato , son of Jahti Mahato, 

Sri Del Bahadur ,son of late Goma ,n Bahadur, 

Harka Bahadur GuVrung ,son of L.B Gurung, 

Sri Bishnudev Ri, son of late Jkulya R51, 

Sri Mol Rajiehar ,son of late MakundaRajiehar, 	
V 

V 
All employed in Dahung power Huse under the... 

o &Z4OJ '2 
r) 4 ..  
o 
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under the Garrison Engineer, 59 

Engineer Ojorks section 0/0 99 A.P.O 

• 	 . 	 .... ADplicants_ 

VS  

1. Union of India 

raspoRd represented by the Secretary 

to the Government of ±ndia,Ministry 

of Dfence (Engineer-in-Chief's 

Branch, irmy Head uarter) New Delhi 

.2. The Chief Engineer, 

Eastern Command H.Q,Calc,utta. 	. 

Grrison.Engifleer, 	. 	. 

59 Engineer Works Section C/C 99 A.P. O.  

10 Controller of Defence 

'ccounts ,Gauhati. 

:e spond ent s 

DETJILS OF ppLICTION: 

Particulars of order against which the appli- 

cation is made : 

Letter No. PH/1/306-CI dt. 31.7.95 issued by Accounts 

Officer directed to drecOvery special canpensatary 

(CL) allowance from 4-193 to 1/95. 

Jurisdiction of the Tribunal: - 

The applicants declare that the subject matter of 

the order .... 3/ 

6nikàc 	3LL 

/ 
/ 



the order against which they want redressal is within 

the jurisdiction of the Tribunal. 

3. Limitation. 

The application further declare that the applicaticr  

is within the limitation period prescribed in section 

21 of the 	nhinistative Tribunal i.ct, 1985 ,  

4, Facts of the case: 

i) That t}e application are civilian defence employees 

of Military Engineer Service Department employed under 

the respondents and s such the application are posted 

to work at high altitudes of Jrunachal radesh, a 1 rd 

reote and costly area when a necessities 2nd essential 

service of life are very scarce and are cvJ.lable only 

on paying abnormally high prices. 

2) That the central Government ordered for payment 

of special duty and special compensatory (Remote - 

locality) allowances to its eniployees posted ibn the 

North_sasterri iegion of the country toattract posting 

to this remote and costly locality. The fild service 

concessions were extended to the civilians by tIe Gove r  

mentof India. Ministry of Defence vie their let,..er dt. 

25.1.64 as emendedfrorn time to time. The applicne are 

in cceipt of Modified filaA service concessions are 

also being paid to GREF staff posted'to this area. 

dated..., 4/ 

so e)-ktl 

It 
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That the need for attracting and retaining the service 

of competent staf 1' for service in the North Eastern Te ion 

comrriSing th'3 	ttes 	c1u1i:t irunachal 1 red&i 

was engging attention, of the Government and with a view 

to review the existing allowances and service benefits to 

employeespostad 'inths region a committee under the 

chainnan ship of llecretary,Department of personnel & Admi-

nistrative Reforms was appointed and after considering care-

fully the recommendations of the committee, the president 

of India was pleased to deci1e in favour of alThwances and 

benefits being continued as modified by Government of India 

office Memoranduju No. 20014/2/3-E.IV of Ministry of f inance 

Department of Expenditure ) issued on 14-12-3. Subsequent 

there after another office Memorandum bein No. 20014/16/6/ 

L1I(B) dt. 1 -12-88 was issued making some improvements in 

allowances and facilities to employees posted in this 

region. 

That6i such allowances and facilities were admitted 

by the audit authorities in the past.Reference in this 

connection may be made to letter No.136 0//26 3/EIC(3) 

dated 20- 2- 87 of the C.W.. Tezpur whereby Ministry of 

Finance, Department of expenditure office Memoranthun 

No. 20014/4/6-E-IV datd 23-09-6 making special mention 

of the employees posted in Arunachal Pradesh and to 

letter No* pay/24/IV/PC dated. 20_02_g7 of the O.D. 	? 

Guhati 

That such ..... 51 

6  G1c& i3'1L  1-k-~ k 
# 
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5) 	That, however, in so far as special compensating 

allowance is concerned, the C.D. A ,Gauhati as pr letter 

no. MID dt. 31-01-95 and 17-04-95 allowed the applicants 

to withdraw the benefits with effect from 14-95 instead 

of 1-12-93 • The applicants.begs to state that they have 

withdraw.the said benefits as per the order of the authority 

from 1-4-93 under protest. 

6) 	Be-It stated here that with regard to special duly 

	

allowance as per memo dt. 14-12-3 . and 01-12- 	, the 

application has filed a petition No.0.A No.Aand after 

hearing the matter your lordhip was pleased to dismissed 

the petition on 0307-950 

7) 	That on the long part of July the petitioner 

was informed by the office that C.D:.k Gauhati vide its 

Ieter No. pay/Oi/y dated 26-0795 has dIrected the 

C.W.E.Tezpur& recovery the amountof S.C.A which Was 

paid. to the applicants .W .1.F 1.4.93 to 1/95 pending 

clerficaticn from Ministry of Defence. The arear price 

to 31-01-95 will be paid after receipt of clarification 

from the Ministry . 	. 

( Copies of letter dt. 26.07.05 and 31.07.95 

are enclosed hereto and marked as.) 

ànnexure -Aand B. 	 . 

That the applicants begs to state that the. authority 

has already gave to its local hudit department to recovery 

the said amount as SCA which ws paid earlier to the 

applicants from the salaries inspite of the O.M. 

contd... 	6/-. 
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• 	 dated 14-12-3, 01-12- 	
S 

• 	 ( copies of O.M.dt, 14-12-3 and 01-12- 

• 	 are enclosed hereto and marked as 

nnexure C &) 

• 	 5, 	
Grounds for relief with legal Provisions 

• 	i) 	For that the applicants arm entitled to special 

compensatory aflowances as per office memoranda 

dt.14-i2-3 , 01-1- 	inas much JiS the said 

memoranda have been made applicable & 'all civilian 

central Govt.emplOyees and cannot be discrimina.ed 

inst. 

For that the departmental authority have been - 

• 	 sizied:6f t'he matter 	inceafter 01-12-3 2  initally 

by making payments in accordance with office mernora-

ndimi dt. 14-12-3 , thereafter by making orders stopéd 

ing such payments and directing for recovery of 

amount already paid that to without seeking any cia- 

• 	 refication is gross violation of t he applicants right 

which is guarnteed under the constitution of 'ndia. 

Foi'.that not with standing payment of SCA to the 

GF personnal they being entitled to aiiowar es 

and benefits underO.M. dt. 14123 and 01-12-

also, the applicant are also entitled to such 

allowance and benefits, effeective from 01-12-3 

but the same was given effeôt from 1-4-93 which 

deprived the applicants from their lgitimati 

right. 	
contcl.0.7/- 

0 M 
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• 	 iv) 	'or that the respondent fail to understand the 

• 

	

	 order dt. 03-0795 passed by this Hontbl'e  Tribur 

In letter and sprit as such the Respondents i 

•  issued a direction to recovery the SCA from the 

applicant, which is miscarriage of justice toward 

the applicants. 

v) 	For that the applicants being posted to high 

altitude of •runachal Pradesh i the necessities and 

•ssentiel services of life are care at such places 

and are available only or pyment of avnormally 

high prices which is far, what unless the applicants 

• 

	

	 are compensated by making payment of allowaires and 

service benefits as per office memoranda dt. 14.12.3 

• and 01-12 0  they shall have to fa'ce grave. Injunction 

and serious injury, that decided to h e remedied by 

• 	 protecting them from the vicle a.s discrimination 

that is guaranteed to them as citizen /public empo 

• 	 loyees•under'4rtic1es 14 and 16 of the eonstitue 

• 	 6. 	Details of Renedles exhausted: 

The applicants declare that they have awaited 

of all remedies awaitable to them under the relevant 
• 	 service rules etc.as would be. we8 revealed from para 

4 above. 
• 	 • 

contd.../- 
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7. Matters not previously filed or pending with any 

other court 

- 	The applicants further declare that they have not 

previously filed any application,Writ petitin or suit 

regarding the matter to respect of which this application 

has been made, before any court emy Orany other authority 

and or any other benàh of the Tribunal nor any such appli-

cation, writ petition or suit is pending before any. as then 

/ 

• 	.• 	elief Sought: 

The respondents may be order/dired.ted to any pay 

to applicant the special compansating aflowances in accor-

dance with 0.M.dt. 14-1s3 and 01-12- of the central 

Government as referred above and be furtherpleased toet 

asid.e and washed the order dt. 27-95 (nnexure- and 

31-07-95 Annexure -B). 

9. Interim order if any prayed for: 

The respondent thay be directed not to give effect 

of letter dt. 26-07-95 issued the sr.A.0..(D) and letter. 

• dt. 31.7.95 issued by i.O. and alsàbe directO not to 

recover the arrear amount paid to the-applicant pending the 

clarification from the Ministry of Defence. 

10.. 	In the event of application being sent by 

rr-gistered post etc. : Not applicable . 

- 	eontd....9/.,  

So71.Ai2 
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ii. 	particulars of postal order 

of P.O. N _______________ 

filed in respect of application 

fee & date 	issud by Guhati Head ,Post 

office fee Rs. 50/— payable at 

Gauhati is annexed hereto 

12e 	List of enclthsers 	%nnexure. 4 fq) 

- - 	VEIPJFICLTIOJI'L 

I,.*rj Sneswar Bhuyan , son of S±. Kamala Kanta Bhuyan 

employeed under the 

works section 0/0 99 .P.O do herey verify that the 

contents aspara 	11 41, 6,7 	 of the..aprliCatiOn 

are truato my personal knowledge and paras 20,5 are 

belieedtObetrU9 on legal advice and that I have not 

supported any material fact. 

Date: 7[/ 	 S  I G_ N .4 T U  1;1  V,  

1 
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1k 	L-fr 

1A Gauhati 10tr Na. Pay/OljX dateti 21-.KM 

Sub : PAYC'T if SCA (R) IN PE8PECT or 

It has bun intirit3d by yur AAO GE that p-'r2nt on 
acouunt RX UF 3C (L) (ainqith F3C) ha' bn maii to Induatr.&al 
pet3i1nrii. £sr thi pc:i 	Prr 14'93 to 31-5-9 In 3pite cf 

8acrem,nL •41.h cur4te  

' As per i/Q utter €t 	-1- 	nd 17-4-'5 	r 	iv11iane: 
• 	vLn - nu1y 	t9r41fj 	ti1 	re 	ntjti 	CA(Rj.•> end ether aL1unoe waf 1'493 ana - na Ploici sarvice conaossi 

in thuçjh the GWte 1Ctter Li j3.Uj 

t1jflr payient f, arrr 	àcauntCA (RC) ? t1s 	ri 	 t 31'7-95 n! 	 ' Fr 	ation/ 
Si3e. cø 	Mtiot aioy 3V3i1IcI it UrH 	t2rc:r.c! with 
hLghar.auilt auhity for c1rificatien L. Csn3U1ttL1 f 11.tr, 
if O*fsrca, 	rhe 	i uti3.i undc 	1iji1j:fl uit :11n r 
teferre and la (aiantje it hn5 b1sen dacida.J. that recovary oP âb*t 

aijn a1rcay aij1d pri.r ta. 
1..95 

 
may ns,t bQ Wjt1' $iiln17 an payrnt Cii 3ccunt f, 

t,  SCA/RCM/.i 	ray nt bi nda 	r 	parid i"u4'"93 to 3T15 
nyas,.ct' 1'25\uay 	mitteth 	nis i'SC(f'z'a Retin/ 
uadatjn ) it being rnUodi 	• 

In viaw Gf pcnding 	i'iatjc rJgarjn 	p3iatin ef 
p1etn5 .&' SLfl of Uit'unc 10tt 	dt 31-.1..95 	17.'495 pymrnt 
raaunt if SCA(RL? ) far th3 poriod 	4m.93 fluQtdR 1raady.1nasja 

truguIr nnl unuthtid 0nd rc.qujriqg r3awary,  
th*i 	enating py bflI.i uithut ny cns1kiin, nJ intimated 
t5 thjta orio. AAU Sht1Lnq n. 	1rady bern !nitract: to 
rrt 	civsry inump.-autn 

Az or fqth of Oaf latt2r dt 13'-1" 	rtjfl Arou of ruflQah&. 
P1?Rdeh.hwj1 baon o1aa0jd beth FiC14 afl 1ctj?jcj:Fj1d Area 

• 	5011 * P13e ifltifl0tO p pocific euthrrity C1a33i?yLflQ tsur 
fJfjO1GaUwn.in riuii FL1fADC 	If 1atotf in .mpd1r16

.. 
 

•rlvdl arsa, faiUty uf VSC may he cteppod frthwith ,nd rcmiery 
• t?ny ?zi 1-2-'93 Cfl 	 ct 	Frc - tLcn/Sirvi1i 	, 

a-Voommedatiwi iay be effected b?ro 1'enuin SC.(RL) 	• 

• In tutu 	advi 	or yur AAO CE cn rir,ict11 m&tor may 
inri1a be qitet to avoid ciny 	1icati 	whioh han 

	

• 	. 
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Cepy to 

1 	AAO CC 
859 CtJ 

* 	W.rtu his No 	 dt 	 V H 	i 	iroct 	' to PISCS the amount to V  SCr(flL) 	paynnt ufldL iio and Oredt 
V 

vy in Lup 	.5/k(RL) 	may n.t be  
V admIttod Ur,lz4s F3C i 	$.t8ppQc.i 

• 	. 	
. 

V ' 	 V 

Thj* o??jeeirc,,i 	P/31/15 
..V,: 3U5.95 may be rferredt 

V 	 • 
V 	 .

V  

•VV : ;hiun9 

	

no 
. 	

• 	
... 	.1.. 

( : 	b -A 	usi 	ro 13uaujt1e 

tar 
69 EU6 to 	VJry in L 	pum I tØUfli 	of irru1 • 	 V  un(thriad. payn. 

of $CRL) 	to u3r n ! 
ffl'joo 	are 	JQ  
Fe 	R . 	: 	

• 

AL 	onrjp that 059 E 	1tadj 	. 	V  
- 	NrP/U 1tter • 	 •. V t1 	1Z14. 	

. 

V 	. 	 Tozp 
V 

V 
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• 	• 	
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M1I1T11 01 111AI.1 

0i lxPLw1T1J itE 
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4 	r•_ 
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C 

NLW ik1L1U the 14th 
DxJlL; 

Of 

Ojj LL iLQ9i 	 0.A: 

The fl(d fcr attVaoting and retthing the aervioco of oometcnt 
fioer io 	viue tfl the florth ctritcin .Ejon CCP.LIUthC the tte 
' M'uar, eL'r%nleya, XaflL,ur, i1g1nd and TripU'LA anu the Utlion 
rritortea of trunohal t'radc3tL ariu Iijorfl hu been ct((;in( tht 
;tntiun of the (iovc.mrwnt for co'e tiE.. The Qovei2kflnt had appulntcd 
eocittec tinder the ehirifltTWtiP  of  Lcoretary, l)cptrt::nt of Pero o rin el 
Mthin&etatLve !o1br, to ieviC' ttic. exiBtilig S11oWarL(U and faoj1j..-

Ma 	njetjbi* to the vrtouB e3tCOX10 of CiVUiWt tittr.). 
nt eunloyeou nervina, the thili rej,iOit & to auggeaT, uuitaulu iIr)rOVO-

nta • TLLO reco ancnda tioxi 0 .0 tit c o Cni t Lee h ave b coiL e are i i Ly 
jcd by the 	Vcrnft - t1t and tiLt. PxCoidtnt j.s flow pLC 1.L,Cn to 

cJe a8 oJ.low0i- 

U) 	2L1.L4ST 

There will be a £ixc tenuze of poatin oi. 3 c3iu .:. a tjLle 

for oifiueo-Lth .;eivice ol iU jc.-.., of ie 	ai'u IC 'c'iu it it  

time for oflioero with iiie than 11) 	uiu ci cervice. Pe.zioi8 of 
leave, trinin, ctee in xoCiO of 15 day per year vill be iXOlU 
ding  counting he tenure period o1 .13 yca.'u. Ofiiiru, on oQ$)l0- 
tion of ttlo £te'l tCPi.TC Ci LJC1VjCC 	fltiOfl(:c.t bO'dt 	iy be eonci- 
dered for poeting to a etattoit of Uir choice as ar ai pocoible, 

ttsfaotOry perforraflC of V11tiLs  for the preaeribe tcnu.e in 
the forth jaat ehall bc Liven due roeoition iii tlit .rnu of 
oUgi'ui(. ofiiccro tn the ctt1er oft- 

perio of aeutt L.ujt o L The eentroi. GoVCXflh itt CI;))loyt cc 
to 'the OiGtC/U11iOT ' 	ritori..0 (f the Forth J.autcnt jci.on wilL 
genorally b 	or 3 ycaa •,tt1ch etin be extended in 
oaaea in exigemieu of Mltc c.rvioe as well as when the c:r)loyco 
oonexicd is prepared to stay ion 	 i3 er. The adu,uib1( 	 n Uoputatio 
allowance%1i11 a10 continue to be poid auzin the pexiod of 
deputation so extenued, 

(U) 	 r.,putifliIigJ.tQ.A1 
. 

() proniotion in ca(jj' 	ot6; 
(it) dOpututior .ko 	'ivt.rtL tenure poato; anu 
(c) omj'ee of tr;Iiiiing abroad. 

Thegenea1 rccuirerOnt o at 1eet three ycaro ocrviee in a • 
pc.a' bWt'i& ,o ecntrl 	nt'r (leoutationC may also be relaxed 

to two ycare in tien0r'tflL oases or itX'ttoriOuS L3ervIce in the lorth 
Izz L$t. 

Co ntd. 9 * • . I •I 
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A Up(QiiiL entry ohali lit: HLU(. in th C .11. of I1 etiployeoo wio 
detI in full tenuie c 1 thrvico in the I4orth haetern . ezion to 

. at cfft. 

• 	(itt) 	 i 

ntiui tOvir.. :t et' jjj: 	eL1oyveu ho Liae all Ij 
traxw1'r U.0 Liitj wili Ut: tented a pi1 (uty) A11otflDe 
at the rctc of 5 per cent of buoio pay subjeut to a ociling of 
P, 4O/ -  p t r nnth en po2UIij WQ any utation in 'Uut florth hantern 
RegLon. Suoh of thoze eley.c& who are execpt from pc'.yiioiit of 
lWome tax will, t.cwovcr, not be eligible for thie ouial (ijr) 
Al.CwzTC. 4pcclal (luty) Al1oware will be in o.thtition to any 
DIe(,ta1. pay and/or flcputt. n (jAty) 	 o1reau' l)etflg drawn 
ubect 'to the condi.ttoit thut the ota1. of uoh apeotal i).ity) 

apeoial. pay/l)epUtattofl (l.ity) AUowanoe wiul. not 
e2)ce(1 N. 4C()/... p!fl. jrj(Cjfl, AllowaAe like Spe.0j 	Coxlpenaatory 
AUowa2c will be drawn opa.Lcttcly, 

(iT) Snt Qf4 	22° 

AQ1 

The rwto of the allo'.4w10c will be 5% of ooc.o ey oublwt 
to mximm of p.3 0  0/_ p.m.  au&uoible to all eioyte3 without 
ruiy pay ltfltt. The nbvc llc'.roo will be ud&iuthl. uLt1 
effeot from 1-.7-1962  in We cae of Aaaa 

•. .._s•• 

 

The rate of !llovame wilL be as follows fot the whole of 
)'tanipu :- 

• ........It.L 1' 

. 	
pay iipio b. P. 60/.. 	 ai. 40/i.. p,m, 
pay above Rs . 260/_ 	 is% of ba8ic p

&/-
eubject to 

gzixinui of Rs.  

3' 

The rtab of tIi allow ce will be as fol10 - 

AfLia lill Avega 	25% of' pay subjeot to ninimm 
o f L. 50/.. and zrxiuum of 
c.3. 150/-. P.M. 

£rc! 

lay upto Is. 260/- 	1j, 40/~ p.m. 

pay a'coe . 260/-. 	15 of basic 
p&/-

oubjeot to  a 
CøXi1XWU of ?., 	p,m. 

Tticr will, be no change in the oxiottflg rate of Spcoial 
QoUZLtO i'y Al1.twu110 (.dr.i crib)i S rt .\run* bill. Pridtth, 1L%g511.flu und 
MizoraM b.XlCt tht extatifl€ rate cf i)tiiturbanoe .Ulowuliec u<Iuicuible 
in apteificd areas of 1.jzorarn, 

ZdJ- )::.y xx )CX XX 

Under 8oretory to tiu (vt 0: 1njja 

D 'J1.J-h. ''-i. _,49'_.•_ 
(1). V. S. Reyudu) 
At B/R 

AUI (t 
For G.I v iisun 1ngutCX 

'1 
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io, 	O14/1b/ 136/. 1 V/. 1 l() 
rvt of India 1  Ziflt3tT,y of inire 
,Depnrtamt of EcpefluitUrO 

- 	 w Doihi, thc 1 flee 1ytfl 

Thé -dOJt(4 iu UirwtLU to ruler to thiu Mtnie try' O.i. No, 
Oj14/3/t3IV catet 14th Acir, 1983 nd 30th )4aroh 19U4 on The 
tbAt mcnttonc above sud to 2a1 tt.Rt the queetto) of citinj suitable 

roveOnt8,tfl tio allo rc.ue 	(i fcQilitiOU tI) Oefltrnl OOvt, en1oyu. 

eo posk4d. in 1QrTh 	StL3rfl tegion eoprtaiflg The States Of 	uu1n, 

egt1alByQ, jia,nj,,jr  1agaiazd, 	ipura, Aiinhan Pradesh and Mizorain 

a becn enagthg 4he aLteflttoL ci The Govt. POordin(Ly the PIetdent 
Ls  nov ptod to dccLdc as £ol1oiCZ- 

(i) ROT'  c-.uttfli .coVi3OU3 Q'J cont4.ed in th.LZ Minttry' o 
d.ateii 14.12.63 wLl oonUflUO. 

(it)tjP
_Ln  ' 

1 

he exL$tifl& L,,iov1510r13 	t!Fi3'YT mto I':jnjutrj'o C.1i. 

eated 14.1.63 wilt continue. Cadre authorttiC arc iViDCd to ie 

due wotghtac for oatiefactory perforiiance of dutic for the pr€sorL 

bed tenure in The 	 in the intttr of pro nttOn in the cadre 

poti3, dOpUtC4ti0fl to centr1 t'nui'C poat nnd c01irC3' o tietni.flC abroad. 

A. (iii) 	
L 

Qentral (ovt. 	 Lt 	u.piOyCC 	 fl. who have t 	Indtrt iur 
Uiv.  

ltbiittY uill bt rontU specL 1 (lAity) Al1ow3e ut t 	of he rate  

12% of baoie py nubcOt to cci1tii u1 ?. 1COO/- per month on pouting 

to any (t4tt fl th 1orth..1-to1fl ltcgiOfl. UpaOial (Duty) A1iO4ae r 

will be in adJttiOfl tO (3XkY LipC0 	
.rd/Or deputation (dutf) a).1o%'aT- 

Ce a1re'1 oiJLg drdWfl uub c t to the 	dittOfl th at tho to tJ. o I uuoh 

allowafloc ji1l not eCCC1 . 1(A)O/- p,u.coial allo%h1W.0 lLw pwtat 

o 	naato iy (Uez te 1•00 1t ty) kLlo'wtlnO (3p CorifJt110 tion Alloiw mia e arid 

proeot A11owar1e 'will be drawn oepirate].5Y. 

The (jJitXil Govt. tli1tun crtoyCC8 
wh o  re rxubrt3 of Xthedu1ed 

Titbea and a.'e thc' 1t° clit:th1e i.or the grant DPcOiUl (luty) i11o'w-
azxe unacr -U.113 park ond are 0Ud 	OLU p4i1ent of 1!e0I-T 	tuicier 

The Imomo-Tax jot witi alDO UxaW tipcoial (iMty)  

• ivj 	
r& 	 - 

¶he 	
or ue 4tt1 pay toiinuton have beex 80ocp 

ted by the Cot. and pC)ta1 çoLDL1tS\tOrY &U.onOe at the rviaed 

have been made 0ffcOttVC Cro'n 	
(11.10-.66). 

Ooflt(L.. . . . . 

- - -S . 	 . 	 - 	 -- 
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(v) to (xii) Not pp1ilø. 

2c 	T a'ove orcr uill siso apply 	 2 tc the 
itrai Cvt, eloy 	post.d in 	ti: ls2.-.ws id 

IkütCP 	 oer will 	apply 

to OffLuerb 202t.-*(l to I.i. Qoumllt When tcy ai' atatcr.* in 
the 	ic4oa. 

The orders will take effctfrO!a Thu a 	cf 

In sc ar as tb vX2O1$ 3e V]Jl& the Ifljm Xu'.it 	coUnt$ 

Dptt. an 	rri 	ThtSe orierC ts.ic 	tr Ofl)1tJi:C. itb the 
tilltr & uu.ttor General of India. 

1Lin.L vcxcicr. of tlai ,. Ylerzrancum is attactied, 

XXX x XC 

Joint 3wrctary to The' Gcrl of India, 

(D. V. S. RôyudU 
AE BIR 
AGE(T) 
For GarrisO Engn 

4 

.1 

11 

- 



- N 

-- 

IN THE CENTRAL ADMINIST ATIVE TRIBUNA 	_j 	1 

GUWAHATI ENCH 

I 	 GUWAHATI 

inthernp-terof;_ 
O.A. NO. 196 OF 1995 	 ,to 

I SHRI S BHUYAN AND OThERS 	 X 

Applicant 

-Vs. 

, 6FE8193G 

Union of India & Others 

ia.. Respondents 

Written statement for and on behalf of Respondents 

Nos 1, 2, 3, &4 

1, Major 140K. Arora, Garrison Engineer, 859 Engineer 

Works Section, c/O 99 AP.O., do hereby solemnly 

affirm and sy as follows :- 

1) 	That I an-i the Garrison Engineer, 859 Engineer Works 
Section c/C 99 APO and Respondents No 3 in the case, and 
cquinted with the facts and circumstances of the case. I have 

understx-,od the conteit thereof. Save and except whatever is 

• secificalIy admitted in the written statement the other 

content.:jons and stateymnt made in the application may be 

deemed to have been denied. I am compentent and authorised to 

file this written statement on behalf of all the respondents. 

	

2) 	That the responder,t heq to state that the special 

Copensatory Allowance (Remote Locality) was ordered vide Govt 
of Indj Min of Def letter No B/3 7269/AG/P5_3(a)/165/D ( pay/ 
rezces) dated 31st Jan 95. The order came into effect 

wef. 013t Apr 1993. AS per Govt of India, Min of Def letter, 

it has been ordered that field service concession viz-a-viz, 

the special compensatory allowance (RL) will be admissible 

to the Defence (dvilian employees on representation from 

all Defence employees of thi4zorks Section during the month 

of July 1995 the payment of arrears of ScA (RL) for the 

period from 01st April 1993 to 31st Jan 95 was made after 

obtaining the UNMTER 12i.bYaNG from the employees that "ny over 

payment of arrears of ScA (RL) that may be found at a later date 

jS refundable to this office 

	

3) 	That the respondents beg to state that the amendment to the 

above order was issued vide Govt of India, Min of Def lett;r 

Contd .... P/2 



(2) 

Nor. P/37269/AG/P$-3(a)/730,'D(Pay/Sev1ces) dated 17tb April 1995 

regarcing Field SeiTvj.ce Concess.ons to Defence Civilian Employees 

serving in the newly defiaed area under which it has been 

clarified that Special Compensatory Allowance (RL) and other 

Field Service Concessions are not admissible concurrently, but 

these orders on the subject were received late in this office. 

4) That the respondent beg to state that the on payment of 

arrears of, SA (RL) for the above period CDA Guwahati issued 

instruction to this office and Asstt. Accounts Officer vide 

his letter No. PAY/Ol/IX, dated 31st July 1995 that payment of 

arrears of SCA made to the Defence Civilian Employees is 

irregular and be recovered in lump sum as the employees are 

availing field service conc( ,.!ssions. Both the concessions i.e. 

SC'A (P.L) and Field Service Concessions could not be granted at 

a time, The matter is under examination in consultation with 

Min of Def in connection of Govt of India, Min of Def letter 

dated 31st January, 1995 as modified vide letter dated 17th April 95, 

That the respondents beg to state that the on receipt of 

1in of Def Corrugendum No. B/37269/AG/PS-3(a)/1862/D(Pay/Service) 

dated 12th Sept 95 under which para 2 of Govt of India, Ministry 

of Def letter dated 31st Jan 95 has been deleted and substituted 

as under i- 

UThese orders will come into force wef the date of issued 

of this letter namely wef 31st January 1995. In other 

words, no recovery will be made on account of concessions 

like free rations/free single accommodation etc. already 

availed by Defence Civilians as part of Field Service 

( 	 concessions from 01st April 93 to 30 Jan 95 Similarly no. 

payment on account of SDA/SCA/SCA(RL) will also be made 

from 01st April 1993 to 30th January 1995". 

That the respondents beg to state that in view of the 

above, it is clarified vide Govt of India, Min of Def letter 

No B/37269/AG/PS-3(a)/1862/D(Pay/Services) dt 12th Sept 95. 

that both of the concessions are not admissible at the same time. 

That the respondents beg to state that this unit is located 

in the remote and hard area at the distance of 140 Kms away from 

Tezpur at the height of 4749 ft from sea level where eveuM 

communication to and from is very must infrequeant due to the 

rough terrain of the area. Basd. on this fact, the Govt of 

india Min of Def has declared this area as Field Service Concession 

rea wherein the .cacilities for field concessions are being enjoyed 



y 	cc Civilians Emplyees as per Govt of India, Miii of Def 
letter Nod. 4/02584/AG/PS-3(a)/191/S(pay/services) dated 25th Ja 1  

14 as modified vide G.vt of lndia Min of Def letter N.. A/257/ 
AG/PS"3(b)/i44'-S/2/5(Pay/Services) dated 02nd March'1968 0  

c7 
In vIew of the clarification received on C.vt of India, Mm 

of Def letter iatei 31st January95 and 17th April'95 vide G.vt 

of India. Min of beE letter N,. B/3729/AG/PS-3(a)/182/D(pay/So 

rvices) dated 12 Sep'95 the recevery of arrears of SCA(RL) for the 

- peried from 01st April'1993 to 31st Jan'95 is required to be made 

as SCA(RL) and other allewances are not c.nrrently admissible 

- alongwith Field Service Concessions, 

• 8* 	That the Respondents beg to state that on perusal of our eli 

- records, it is revealed that the Civilian employees of this .ffice 

were granted SCA weE ist Oct'198 vide Govt of India, Min of Def 

letter No. 20O14/S/8/EiV dated 23 5ep'198. The SCA(RL) was 

climed In respect of this •ff ice for Defence Civilian Empl.yees 

through the regular oay bill for the rth of 12/ but the same 

was Lisallowed by AAO Shill*nq stkating that since field service 

concessins are being enjoyed by the empl.yees of this sEE ice and 

therefore no SCA(RL) is admissiiale. in this csnnectien para-4 of 

letter iatee 23 Sep'198 is relevant. It states that where the 

hill compensatary allowance or any ether cemensat.ry allewance is 

mre beneficial the same may be allowed in lieu of special c.mpen 

satory allowance. Ifl other words only one concession is admissible 

at one time, The payment against the intention of Govt crier cann.t 

be authrised. 

In view of the present orders received on the subject, it is 

very clear that the scA(RL) and availing of field service csncessien 

at the same time are not adrnissiblee Hence recovery of arrears of 

SCA(RL) for the periarl from lst April 1 1993 to 31st Jan'195 is 

- required to be mae as per Govt of India, Win of Def letter dated 

- 12 S195. 

The irregular payment amounting to Rs. 22.00 lakhs made in 

account of arrears of SCA(RL) for the period from 1st Aprh193 to 

31st.JaiY95 is requIred to be deposited with Govt as the Defence 

Civilian Employees of this ef f ice are enjoyed field concession. 

Since the employees of this w.rks scti.r have been paid the 

SC(RL) for the period from 1 Apr'93 to 31 jan 4 95 which is irregular 

in terms of the existiig Govt orders and the latest clarification 

receivee from Govt af India, Min of DeE letter dated 12 Sep 1 95 on 

the subject, no SCA(RL) will be admissible concurrently with field 

service cQncesSIon. HenCO amount already paid termed as irregular 

is requIred 

 

t o  be recoverei from the employe. 

Ia•1 

C.fltd... • .Pf is.. 
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1- 

That with reference to parara?h 1 of the application the 

resp9rlents beg to state that an representation from all the 

Defence Civilian Employees of this off ice during the month of Jul' 
195 the payment of arrears of scA(RL) for the period from 

lt Apr'193 to 31st Jan'5 were made after obtaining the undere 

taking from the employees that °any over payment of arrears of SCA 

that may be fQund later date, is refundable to this off ice. 

On yqyment of arrears of ScA(RL) for the above period. CDA 

uwahatj issued Instructions to this office and Asstt. Account 
officer vide his letter No. PAY/01/ dated 31st Jui.'15 that 

payment of Irrears of SCA from 91 April'13 to 31st jan'5 made 
to the Defence Civilian Employees is irregular and be recovered in 

lump sum as the employees are enJoying fiend service concession. 

Bith the cricession i.e, grant If CA(L) and availing of field 

service concessions could not be grantei at the same time. The 

'0 

	 matter is under examination is consultation with Ministry of Def 
In crmection of Minitry.of DefeRce letter No. B/372/AG/15/ 
p$.u3(a)/D(pay/$ervices) dated 31st Ja'5 (Annexure-I) as modified 
viiu MLn of Def letter No. a/3729/AG/PS3(a)/73I/D(Pay/Services) 
dated 17 Apri95 (Annexure-II) 

1) 	The both reference to paragraph 2 and 3 of the application 
on the rspndents have rio eorrnents. 

11) 	That with reference to paragraph 4(1) of the application the 
respnents beg to state that this being the remote area located at 
a itance of 140 ions away from Tezpur, at the height of 4749 ft 
above sea level, the essential commedities are being obtained from 

Tezur by local marcharits and thereby the cost conunedities are very 
highs iased on this fact, the Govt of inila # .Min of Def has 

declared this area as FIeld Service concessi.nal area wherein the 

facilities for field concession are being enjoyed by Defence Civil- 
ian Employees as per Govt of India, Min of Def letter No. 4/025$4/ 
A/PS3(&)/B(Pay/Services) gate4 25th Jan'164 (Annexure-IXI) 
modified VISe Govt of IndIa. Min of DeE letter No. A/257l/AG/PS 

3(b)/144S/2/D(pay/services) dated 02nd March'18 (Annexure-w). 

Centd • .... 



(5) 

However as per the present. Govt. order., t.hi3 :rea has been 

declared as modified field concessional area vide 1inof Der 

letter No. 37269/AG/P3-3(a)/90/D(Pay/gervjce)dated 13th Jan 1994 

(Annexure v) and th payment of arrears of SC (RL) wasmade 

• accordingly on receipt of Govt 0  of India, Min of Del' letter 

No. 8/.3 7 269/A/PS-3(a)/165/0(pay/Servjce) dated 31st Jan 1 95 

• (Annexure—I) which was loter ainanded vide Govt or tndia, Min of 

Del' letter No. 0/37 259/AG/P5/3(a)/730/0(p3y/g,[) dtd 

17th April 95 (Annexura—Il) that Defence Uivilian employees in 

the newly del'ind Plaid areas, special Compensatory (Remote 

Locality) allOwance and otht3r allowance are not concurrently,  

admissible alongL'ith Field Service Concessions". 

In view of the abth, both the concessions could not be 

granted at yhe sane tine as clrifed vide Govt of India, Min of 

Oaf letter dated 17 April 	quoted ahoy:, as such tho peyent 

made on account of arrears of SCA (RL) from 15t April 93 to 

3'1st Jan 95 is irragular, The intention of the Govt 0  of Id1a 

order is vary clear i.e. only one concession eiher Special 

Compensatory Ailbue. nce in terms of Govt of India, Min of Dnf 

letter dated 17th April 95 or any other compensatory allowance, 

concession avaii.able in terms of any other Govt. order uhichevor 

i3 more beneficial 13 Odmi3ihle 

It is further clarified that the concession or special 

Coinpansatory allowance and field service concessions ara given 

under different orders, the same are not admissible simulteneously.  

2) That with reference toi4 paragraph 4(2) or theaoplication 

the respondent beg to state that go far the payment  of Special 

Compensatory (RL) Allowance to GREF Personnel is concerned, this 

office has no comments to offer since the Govt. orders? rogardinQ : H 

'non admisibilityof both concessions concurrently are very cloar, 

That with reference to paragraph 4(3) of the apolicetion 

tha éspondents have no comments. 

That uith reference to tho paragraph 4(4) of' the application 

the respondents beg to state as per Govt. of India, Min of Pef 

Cantd.,...P/ 
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• itter to 	4(7)/77/0(Clv—I) 	dated 14th July 	80 under whlc.h speLiai 

cmpensato.ry allowance 	(RL)h 	be 	ted initially the 

ailo,unce in qyastion is not admissible 	to civilians who are in 	rec 

Gipt 	or 	field service 	cOflcession. 	It 	has been clarifIed by te 

ministry of F1ance 	(Deptt, 	of Expdr) that the 	basic conditIon1 	- 

for 	edmisibility. of the allowance 	emain the 	same 	In connecton,. 

para-4 of 011 No. 	dated 23 Sept 	8 	(Rnnaxure—II) 	is relevant 0 	Nt 

states that where the 	hill compensatory allowance or any other[ 	. 

compensatory allowance is more 	bneficial the same may be 	lJod • 

in lieu of 	special Compensatory Allowance, 	In other words only, oec' 

ccs1on is admissible 	at 	ono 	ime, 	The payment 	against 	the interib:. 

tiOnof Govt 0 	orders connot 	bz 	outhoriged, 	. 

.15) 	That 	with reference 	to th 	pa'agraph 4(5) 	of 	tho 	application: •, 

tha 	respOndents beg 	to 	stat 	that 	as per Govt. 	of 	India, 	Mm 	oPt. 

Oaf iett'r No 9/7269/AG/P5-3(a)/165/0(Pay/Services) dated 313t1  

Jan 	1 95 	(.Rnnesure—I) 	as modified 	vide 	letter No, 	37269/AG/PS3(6),/:; . 

D(Pay/Servaces) 	dated 17th April 95 	(4nnexure—II 	the Defence 

Civilian employees serving in the newly defined modified field 

area s 	the 	special 	compensatory 	(Remote Locality) 	allowance and 

other ailces are 	not concurrently admissible 	a1ngLith field seviáe 

cQflcGsiOfl. 	The 	employees of this office 	are 	in 	receipt 	of 
 

Field Service Concession till 	date.  

That with reference to the pragraph 4(6) of the appliatin 

the 	respondents beg to state that 	it 	has been laid that 	Lhe 

memcra 	nda dated 14th Dec- 	83 	(Annexura—VIlI) 	and 15t 	Dc 	88 are, 

meeht for attracting and 	retaining the service 	of competnt 

officers posted in the 	North Easrfl Region from other pares of! 

tha 	Country and 	are 	not 	aplicable 	to the personnel 	beloning t 

the 	region whore 	they- are 	appoirted and posted. 	3ince the 

pplicante have 	been apponted and posted in th 	North 	atrfl 

Region, 	the clam 	does not 	survive 	nd Ofi 	No. 	61/95 w 	
: 

Th5 4t;-- 	with 	ref'erencet 0 	the paagraPh 4(7) 	of the 	applio'atipfl 

th 	re3ponrJ1flt9 	hog 	to 	toto 	that 	the o reent 	oNJer oh th 	9tbjct, 

has been jssud 	vids 	Govt of 	India, 	PUn 	of Oaf letter No, 	• 

. 8/ 7259 /AC/PS_3( 3 )/i86 2/0(Pay/5ervIce) 	dated 12th Septt95 
• 



S 

-y .- 

- 	 ki. - 

T.Pnex.rei U) under which :ra 2 of' 	Govt 	or 	J ndiC r 	fun 	of 

iét 	Uo, 	R/ 3 ? 7 GJ/nG/o5 a)/iGc/D(pv/'-erviöp' dated 	31st 	.13n 	1 95 

has been 	ciela 	ad substituted as under :- 

The :;a orders will come into f'orcp L'C P tho (j ~- D t r  of' 1cuP of 

this letter namely wef' 31st. Jon 95. 	In other words, no recovery 

will b2 ima-l-,e OP account of' cOncesSIon like free ration/free single acc ot  

ommodatjn tc 0  :lrady availed- by Defence Civilian as part of • Fidld 

servico Conceoiorj f'rO 1 t pril 93 to 30th Jan 195, Similarly n 

payrDoPt Oh ;sCYJ'J (it Ct 1' :ui/' 	/iCR (,:L) wi I i jlrjo 	 Ui t /\pri) 

93 to 30th Jn 95  

The 'above clarification is eif explanatory and there is no 

furthor coinoents to L)P'r 0 	 . 	

I 

1:8) That with roferenca to paragraph 4(8) Of the application th 

'.epondnts beg to st.t that C),o's letter for recovery Of arrers 

of' SC (•HL) p.-jid to the DeF3nce Civilians employees for the poribd 

frorrr 1st april 93 to 31st. Jan 	5 i: in order as per Govt 0  of India 

ie.t:ter cUot3J in ;:jr.a? CbO\JB c 	1nce tho Oef'anca Civilian empiovea 

f' this org r..stion or: in rsceit. or Field Service CocCssIohs, the 

request PC c3nt or SC. ii (EL) in addition to field s3rvice COCGSSjOn• 

13 not admissible as par axLstinq orders. 

i9 	iht with roPe rence. to paragraph 5 of the opolicution the 

respondents h ye no comment s 

20) That with reforanco to parigraph B cii' the application tho 

respondents hove nu cOmments. 

Zi) That. with ruf'srenc to paragraph 9 of the application the - 

respondents. beg to state that the ciarif'ication received 'Prom Govt 0  

of india, Hinistry or Dar j( nce letter No 0/37269/AG/PS-3(a)/1 862/ 

D(Pay/Srvic) d ted 12th.3ot '95 (AnnexLIre- VIIT) has categbricall 

tated that both th concesion are not admissible concurrently and t'h 

stay order 	es:ed by the Hon"blo TrLbn1 HY 

'22) Tht.w1th reforon.ce to pragraph 10 9 11 and 12 of the applicetiO 

the respundente have no comments0 

Cotd.,...P/8 

4 
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23) 	That with the rnents aves leave of the Hon'ble 

Tribunal to file additional written statement of occasion 

&rises 

1 
H 

• 14 Major M K Arora, Garrison Enjineer, 85Enineár, .' 
Works Sf.ctiarl, do 99 APO do hereby declare that the atateineits, 

ae in this written statement .  are true to my kn.wleige âerive 

from the reco -ás of the case. 

I sign this verif4atien n this the 	of 'ebruary'196 4 

at 	 S 

Date 

.1 - 

-I• 
• 	 • 

'1 

MMQR 
t3ainsfl Engineer 

• 	 • 	• 	869 £NOR WKS SEC • - 	•• 
4 . 

L 
I 

• F 

4 

• 

• 	 - 

- 	

•: 	 • 



3/ ji, 	of It • of ) lt;r ,o. 3/37269/G/PS-3(a)/165/O 
U-_d 31 Jn 1 95. 

FIELO :nviE C 	'33F1JS TO DEFE:JGE CflhILIJS 
[)FflZO_FIELt IE3 

1. 	1 	dirct:U to rf'cr to Porn 13 of Govt lnttot o. 
7269/.G/PS 3(3)/DPoy/rvjco3 dt 13.1.94 and to convy th 
nctjon or t:j ij'oidnt to tho following Piald sirvics 

to 	 civilino in thiulyd3fin3d Fi - ld 
r as 	ioJificd nijd ,rJao an dQ?jnzid in th3 ubov 
nticnitJ Lttr :- 

Jofon: ciuilin 0fl7lOy33 norving in th3 nuly defin,d 
PiolJ ar3i-n will continur,. to bi oxtndd tho conc,,io 
cnunr,t.,d in flIn,çur. 'C' to Govt lottor !o. A/02596/AC/ 
75 	 dt 25 :32n 1 64. 0-z3fence %
civ ian C12loy3 c.rvino in Mawly DPLnd 7i9ld imse 
will contiiu to tu i,tcndd th concjon onum,,r;sd 
in -)nJi 	'8' to Govt lDttr 	.1P 25762/G/ 3 5 3(s)/ 
146S/2/3(.y/.jorvicis) dt 2ni P.,irch 1968, / 

In 3ddi.ion to ubova, th3 DDfonce civili-.n3 	ploy 
3rv.4.ni in tha n3uly4 dt'inad Fild 	cm-i 0 41fjd 
4i.lU :rJ.J will b intild to payn3nt of Spaciil 
Co13nsr' (hi Locliy) Allounc, ind othr 
illownu c udniibli to Dfenco civili7n9 a3 p:r thj 
xiccinj iniructjono is.nd by this 71ini3try from tiwi 
o tj;rj 

2. 	Tha 	orch'ro. will coc: into forc3 w..f e  lot ipril 1993. 

3 1 	Thi. icu;s uiti tjjj cuncurroncz of Finnco Division of 
.,in vitij tIuir mi :Jo, 5(Q)/05u.M (14-'9) dt G9.01,1915. 

Yourc faithfully, 
- 

( X I Iluanga ) 
tindor Socrotory to th3 Govt of India 

o 
Ce'•. - 

444 



COPY 

H 	 NO, B/37269/AG/ps-3(a)/1862/D(pay/Servlces) 
Government of India 
Ministry of Defence 

• 	 New Delhi, the 12th September 95, 

C 0 R R I G E N D U M 

The following amendrnsnt is made to this MinistryS 
letter NO, .B/37269/AG/PS-3(a)/165/D(Pay/Services) dated 
31,1,95, regarding V Field Service Concessions to Defence 
Civilians serving in the newly defind Field Areas :- 

Para 2 may 	deleted and substituted as under :- 

MThese orders will come into force w,e,f, the date 
of issue of this letter namely w,e,f0 31,1,95, in 
other.words, no recovery will be made on account of 
cQncessions like free rations/free single accommodation 
etc. already availed of by Defence Civilians as part 
of Field Service Concessions from 1,4,93 to 31,1,95. 
Similarly, no payment on account of SDA/SCA/SCA(RL) 
will alsobe made from 1,4,93 to 30,1,95's, 

2, 	This corrigendum issued with the concurrence of the 
* 

	

	 Finance Division/AG of this Ministry vide their I,D, 
No*i 1033-PA dated 11,995, 

• Sd/-x x x x x 
( L T Thuanga 

Under Secretary to the Govt0 of India 

To 
The Chief of the Army Staff 
New Delhi 

• 	 ka&l' 



Copy of Govt of India, D letto •o. U/3126/1/P3a)/730f 
D(Pay/.erViCeS) dated 17 Apt11. 

IEL.0 	SVIE 1' 

1. 	The following amendments is rndo to this Mthtstry.'s letter 
o. Bf3726(ofAG/PS3;)/O.PaY/0rvtCeS) dated 31 Jn'9 9rogardtfl9 

Field service Cnc*stonS to Uofence ivUtans Eervir in the 
nevly defined Field AreaS $ 

The Defence Civilian employoos.oOrVth9 in the rly 
deFined modified }ield greas.will continue to be entitled 
to the special (ompOflSaiOrYtemOte Localtty)All0WartCe 
otr alloance as admissible to defence &;ivilans,a 
Atzhextsf hitertofore,Undar extstth9 tzutructtons 
ts5uOd by thL rintsty frets time t tiute. However,tfl 
repoCt of £iefen 	tvilians eiploys in the rtowly 
defined Field Areas ,poctal compansatory(tOmote Leczltty) 
lUlowaCe and other aliovanCos are 110t cQcurrontlY admissible 
alon.vtth Field ervtce OflC95$1Ofl&.'t  

This t.oxxicettdu issues tth the ccacurrerlco of the 
:jnce utvjsjonft4s of this IAtnistry vide their I.). lo. 
38/PA dated 09 Aprtl'9. 

£d/.xXXXX(XXXX 

( L T Tlunga) 
Under becrotary to the Jovt of Xndta 

Telo : 301273) 

-. 
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• (Jy o' 	vt of Xia min of De.f letter $o• 4/025e4fAtbfPO3 
(ä)1q1/S/(f/arvie8) cia1ed 25 Jan 6441 

MM 
8_4 

(tt) 1r3e rt.on (fl nobles appltoable to eogbat=ts of ttti )xi' 
or M.r Threes as 'the eunj be ni iel, 	•. ••• 	• 

(b 	Ytre ,3 leiited/lbasedoen ar. etd 9 ev1eetoextntfeetb'W, 

(o) 	Fzeo 	ihing of miniriw.rn ouocnicl soale 6f Ar' pox'aottol 
if the qOrps Cotnrri4er AO in ir Three Oomrantl ocmi&c1ero' ktte 

o cuch n1oitn, for oaicntjl for Ct' rono 

• 	(d) 	Prw xemitarkee of fai.ly aU  otrnt 	 •' 	••• 	.• '••• 

	

:i 	'• 	 - 

(e) Pree rofteal. trcatmn4 and hoepital treaten 	 :• 

(r) 	1b,.mdIintu' or fari1y Pension or rratuity Iunder Chx': 
yvIfl cr oi try Intieiort 157/57 At 20/58 k  QFj tho eao 
tay 'be for 	pen.t1on under the won eotenøation, o't 
ihsre appltciable. 

.••() 	?p.at9 	cO ..tox.),otter8 per , thd tcul pea' 	 •• 

	

t.. 	' 	t44 

(b) 	 O'Athlil InatOz Uritto of or 	tt'  
poctl ódo fxeo of eornLoiioupto theitn 	ivittio 
n o  o/.. r1l per itvi,, 	 • 	.. 

(j) RetonLton ltiniily aeon a11otte by Ct 0  at the old duty. 

	

1C\1 on 	aLt 0' nomal i'cit, U the aoen x'e'ti i 
reiu1,d to be nc:rvte • the frAiAlien may be shifted tp . i 	'• 
aiter.tive ao 	yhothez I3ervi3e, the fati1to8 mcy bO 3tLittad 	• 
to u1iAx'nat1v€.. WLUtber aproprjato or inferior to tbe etA'w cf 
the 	tviEi eoeted, 	 . . 

T1e '4,Be arne93 allowwwc5 vtU conibme tobe 	 . 
b%u11. 	• 	 y.• •. 

• 	•'•. 	. 	 S 	. 	• 	• 	:- 	-, 	•- 	• 	• •'. 
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copy of Secret letter No A/25761/AG/PS3(b)/146s/2/D(pay/servi dated 2,3,6ë from 	Govt of India Mm of Def, New Delhi. 	\\)\ 
, 	SUb : FIeld Sevjce ConcessIons to Army Personnel And Defence  

I am directed to fefer to this Min letter No A/02584/AG/p$3(a)/ 97-
jS/D(Pay/Servjces) dt the 25th January, 1964 as extended and Army 

Intructjon 7/s/48 as amended from time to time and to say that the 
president is pleased to sanction the following modification with 
effect from the dates shown :- 

(a) The rates of special cornpensatlry allowances will be revised as under with effect from the 1st Mar, 1968 :-

Rank 

Hony Comissioned officers 	 30.00 JCOs 	
250O Hay 	
l800 Nk  

OR 	 15.00  
NCS (E) 	 13.00

10000 

• 	(b) Field Service Concessions will cease to be admissibLe to 
officers & personnel (including civilians paid altk from Defence 
Services Estimates) serving in Municipal & Cantonment areas of :- 

(I) SRflAGAR, JA, UDHAUR and Darjebling with effect 
from the 1st March 1968 

• 	(ii) Siligurj & Bagdogra with, effect from 1st March 1968. 

(c) Consequent upon the withdrawal of field service concessIons, 
the following concessions would become admissible at the stations 
mentioned in (b) above with effect from the dates shown therein 
to Army officers and personnel to whom the orders referred to 
in para 1 above originally applied 0  

(I) 	
Concessions listed In Appx 'A' to this letterto service 

officers and personnel and those in ApDendjx 'B' to civilians 
paid from Defence Services Estimates. 

Special ad-hoc allowance of Rs 0  70/_pm to married 
service officers forced to live singly due to non-availability 
of married accommodation for 2 years, the posItion to be 
reviewed before the expiry of that period. 

The concessions listed in Apex 'A' and the special ad-hoc allowance referred to at (ii) above will be 
when married accoodation is available to the extent of 50%• 

2, Field Service Concessions for all the other areas would 
be reviewed every two years. 

3 o  This letter issues with concurrence of the Min of Fin 
(Defence) vide their U.00 No 279-s/pA of 1968' 



2. The concession in (d) above is applicable only in 
respect of accornodation held by the Ministry of 
Defence, Separate orders will follow in respect of 
accommodation belong to the Ministry of works 
housing and supply, 

Note :- 1 9  Dearness allowanges will continue to be 
admissible in full. 

Note:- 

4 

//C0pY/ 

Appendix 'B' to Ministry o f  
Defence letter No A/25761/AG/ 
PS 3(b)/1 46_S/2/5(pay/sejces) 

Dated the 2nd March 1968 

Concessions Admissible to Civilians Paid From Defence 
Services Estimates Including cIvilians Employed in lieu of 
Combatants And NCs( E) (BOTh POSTED) AND LOCALLY RECRUITED). 

Free remittance of family allotments. 
2 postage free forces letters per individual per week 
Remittance within INDIAN limits of money orders and 

Indian postal orders free of commission upto the maximum 
valut of Rs. 30/- per month per individual, 

Retention of family accommodation allotted by Govt 
at the old duty station on payment of normal rent, 2  If the 
accommodation retained is required to be allotted to 
another entitled personnel for exigencies of service, the 
families may be shifted to alternative accommodation 
whether appropriate or inferiors to the status of the 
individual concerned, 

& tot 
CAO~ 

)I

q'  

' 
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I u&è20014/4/86-E.IV 
d Govt of India, 
Ministry of Finance 

P /4 Deptt of Expenditure 
6 

New Delhi the 23rd Sept'86 

* 	 OFFICER rMORANDUM 

• Subjot Grant of Special Camp (Remote L,ocauity) Allowance of 
• 	 Central Govt employees posted in Arunalchal Oradesh. 

The undersigned is directed to say that consequent upon 
-. 	decisions taken by the Governement of the recommendations of the 

rth Pay commission in regard to grant of Special Comp( Remote 
• tu

ality) Allowance to Central Govt Employees posted in Arunaichal 
pradesh vide Resolution No. 14(i)/IC/86-dated the 13 Sp  86, 
&anctiori of the president is hereby conveyed, in superes ion of of 
all the existing orders on the Subject to the grant of special Comp. 
(Remote Locality) allowance to Central Govt  Employees posted 
in Arunaichal Pradesh at the following revised rates :-  
— — — — — — — — — — — — — — — — — — — — — — — — — — — — — — — — — 

• 	Sri 	Area 	Rates of Special Z Comp Allowance per month (Rs) 
No 	 BasfC Pay Basic pay Basic  

below 	of Rs.950/- 	 Basic Basic pay 

Rs. 950/- above but Rs. 15( 
below 1500/ -above 

but 	2000/- and above 

below RSand 
2O0'- above 

but 
below 

________________ ---------------------- __ 292L -------------  

1, Diffxu-icult 150/- 	250/- 	50/- 	500/- 	660/- 
area of 
Arunaichal 

I pradesh 

2 Through out 	125/- 	200/- 	275/- 	400/- 	525/- 
Arunaichal 
Pradesh except 
difficult areas 0  

2L These areas take effect from 11086 for the period from 1.1.86 
to 20.986, the above allowances will be drawn atthe existing rates 
pn tije matopnal pay in the pre-revise scale, 

3. Pay means pay in the revised zscales of pay introduced under the 
ccs (RP) Rules 1986.R In the case of those who retai'ed the exist 
scale of pay. It will include besides pay in the pre-revised scale of 
pay appropriate dearness allowance, additional dearness allowance 
dearness pay ad-hoc DA and interim relief thereon at the rate in force 
on 31.12.85. Where the application of revised rates in a loss to an 
employee, who has been continuously drawing the allowance from a date 
prior to 1.10,86. The amount drwan by him imediately prior to that dat 
will be protected by treating the difference between the allowance 
so drawn and that admissible at the revision rates as 
to him. The prdtectiDn wil zxxdx continues till the erapSém-
airis posted In the said region and becomes eligible to higher amount 
either on promotion or otherwise. 

Contd,. 

I Hi Nw 



I 

.'. 

(coPe 

-2 

Note :.PaY rneafls.Pay as pay as defined under FR. *c 9(21)(a)(1). 

The Central Govt employees in respect of Special Compensatory 

allowance a under there order will not be entitled to composite 
Hill compensatory allowance in additions However where the Hill Compe 
nstory Allowance of any other compeflStOrY allowance admissible is 
more beneficial the same may be allowed in lieu of the Speical 
Compensatory allowance. 

The Special CompensatorU allowance will be qjx regulated during 
leave joining a time and suspension in the same manner as City 
cbrnpensatory allowance under this Ministry's of Lice Memorandum NOp 
2.((87)-E-II (B)/64 dated the 27 th November 1965 as amended from 
time to time0 

6 1,, These arears will apply to civilians employees of the Centval 
Govt belonging to Group B, C and D only0 These orders will also 
apply to the B,C and D civilians employees paid from the Defence 
Service Estimates. In regard to Armed Forces personnel and Railway 
Employees the sparate orders will be issued by the Ministry of 
Defence and Deptt of Railways respectively 0  

7 1  In their application to the staff of India Audit and Account 
Deptt, these ordezs issue in consultation with Controller & 
Auditor General of India0 

84 Mmdi version of the order is attached, 

( RVerma) 
Joint Secy to the Govt of India 

T 	C 

Sd/.x -x-x-x 
( Pr Peethamner 
Lt 
For Garrison Engineer. 
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GfXiuQ,j
hc. 	cr at-tactth anu rctining the 301viccG Of CoUeteat ..or Citiviuc in it 	•oith :atcrn I'(on co 	iiii, tht Ltt 

01 	 ]j and 	i)ur arni the tflj 0  r 	 tcich Lru AIvoraia ha8 been cnr Li nC th& attttjcn o. te Lovcznit for COL* ti. 11he Gov 	nt hci appointe(I U 04itti.c W2S.CI thC hj L11jT) Of eOry, c rtt.ILt of hi'connel '• unLttivc 	 o 	t existing aUot,aroco zii ±jij.. t1c.. 	 to Vie v'iouo eatcjijcz of ivi1jag 	t,i 
nt eC)1QyCr ce:vii mc thic ret-ion L to cUC -cct suitabi iCproyG. jjtj*1•(o 
	- tjon cf The ''owittco have becn cotiily coi4cc. by tht VrnLLnt and thc P 0 ojdent is now pleaOcK to çj.4 r.. az zoi1o:- 

(i) 	 A. 
 

.hcrc t:ill bc a ixou trure of octiug oX 3 years at U ttze oiceia with .c.vioe oX 10 ycrs Of lecs  arIQ 2 years 4 a 
r ofiicco witri coic• than 10 yeara of ccrvjoe, PerioU3 of 

leave, trDiflin, etc. in CXUCSZ) or 15 day per ycr i1l be exelu_ ui- covnUr thU eti.0 pC..L1O(i Of 43 ycalo. CZfioc, on oocple-
ti 	c.: 	c .i:.eu tcnurc o i' cerviuc t.itjond cbovo, ry be OOflSji, 

..b. oUn to a static;. o1 their choice ac zx'ar as Iosjble, 
ti.u.c1.y pUrorizrce of utics for Uic prczorjbcd tCTLU1O in tt i,cth 4_u.t shall bc jjvt.n cic, rc'ozijtjon in the oasc of 

Li iiLC. ojrc in the LtLcr of:.. 

pc•ioi oi uo.uttin of tie venlrzAl vcuM.tt e1oyces to 	tz1te/tXij0 	itorit. ol tic i.orth Laotcn z.cCion will 
ycra wier. ecrL bu ctenuec in uxc,ticna1 c..cs jr e::jjes uf iiblIe LiLrvicc CM Veil c.o  when the ci1oyeo CCfl( C. i3 ')ZC XCQ to LtaY 10IC).,  Ihe adid.uujble dcpUtCtion 

a1ioL uiil alco continue to be p4c uin, thc periou of 
Co t.Xt(flCIU,, 

(ii) ,cc.tc ..to 	xit3, 	 rn:ci 
enrip•  

(c) 

 

233tiOr in cadxE p0t3tt3; 
c0outaticn to ccntr1 tiure pouts; anu 
0C13O of ta aiiing abroa., 

iU( 	::c:1çuiitti4t o at 1ect three yeirs 3trvice in a 
- 	 ICm'Ic ci1tctjons y also be relaxed 

to tjo 	in cicuorvi cces 01 writorious scrvlcc. in the !orth 
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t. 	 civilin cCjloyCes tho have all 1jj 
. utli 	 C cpic1. (&iuty) 4llowie 

. t 	o 5 r (xilt of bc.to pay cbjctt to a ceiling of 
• 	z flth on pottzi tc any &tition In Inc 1orth Laat.ryA 

• 	u c 	c;1Lcycc3 ho ara crocpi 	 Of  
.'i!1., l, ruevcr, not be clijibl fl,r triu 3cuj4 (A4s4) 

c1.aLl (lUty) iloJoe will be in cuiticn to L17 
H 	 • y a 	.• /o 	 (tity) tllouaie cic4t.y ici.n uzwn 

;jit j .L 	ciiuitIoii 	 otai o 	o..ct1 	ty 
ju  

'.'.U11 p!.us occial pcy/.cj?Uttion (J.r.y) 'llou4.Lrce will zt 
;. 4to/.. p.z. k3wlftl falOvame lLic J..ccjal ocfl3ty 

c';cc ulli bc 	ncpzic1y. 

ir) {.o  

I 1, 
I 

'.'ft a3tc of& the allojje t'ill be 5 	of basic nay cvtbj cot of 	. 50/.. j.z*  cg.r_1.c1ble to all cqloycea Witht 
• • :...y li..t. 	iLC rtovc allcuce will be 	dioribl. with • •i•. i7..',S2 L tLc cao of A8ac, 

.. . — . _ . -. — . - . - . _ S — • • • 

:at' of :lloiac will 1 as £oLlow3  --Cr  ti WIO1t? of 
• 4_ . 

. J ., )  tr, . 3L., 40/. p,., 
0 c . 2 L50/- 	 I 5; of b ca to j, r sb 3cc t to 

LtIZI4Afl of !.. 1i/ p.L 

G. ti Clloucio tiJ.l be a £'o11ow- 

() icjcp 	25 of ,cy c- bjcot to t1nirn 
of rjp 5t)/.. and t;iLuM o 
. 150/.. p..., 

(b' 

	

S 	I 

:3i U4YtO . 260/- 	, 40/.. p"1., 

Y bovo . 60/.. 	15 of basic pay &ibjcct to a 
C(IttL1 Of •.;. 10/.. p.t:. 

' 	 O 	çj3 
' 	t'-•- •••.Y L1uarc 	 th 	un..oul 	 ;alt 	c.zci 

'. cctr -; 13tc CL .J.Ouibai co  ;J.lcc ac1sjb1 ; 	..l L 	CI 	j.-a 

	

d/.. X 	x cx xx 
Scoraiy to t& Govt 0. Irjj 
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(ID. V. S. Ryudu) 
AE BJR 
AGE çr 
For Grrion Engincet  


